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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

0.A. No.316 of 2007
DATE OF DECISION:07.01.2008

' Shri Bhuwaneshwar Singh -

------------------------------------------- """"'=""""""""""""""""""‘ADDlicant/S
Mr. M.Chanda ’ | ‘ | .
..---.-.------.-..---a‘p.-uu----n--nf -------------------------------------- Advocate ,for the
Applicant/s,
| - Versus -
U0l & Ors | |
llllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllll Respondent/s
Mr.M.U,Ahmed, AddlCGSC .
--------------------------------------------------------------------------------- Adv0cate for- the

Respondents

CORAM
THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

)

4, Whether reporters of local newspapers may be allowed to M
see the Judgment?

v
5.  Whether to be referred to the Reporter or not? Yes/No
6.  Whethér to be forwarded for including in the Digest Being -
compiled at Jodhpur Bench & other Benches ? Yes/No '
1T. Whether their Lordships wish to see the fair copy A/
"~ of the Judgment?’ ' _Yes/No

ZChairman/Member (A)



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 314 of 2007 }

e —

Date of Order: This, the 07th Day of January, 2008

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER

Shri Bhuwaneshwar Singh
$/C Late Ram Briksh Singh
Working as Hindi Teacher
12, Assam Rifies, Tuengsang
P.O: & Dist: Tuengsang
C/O 99 APQ.
...... Applicant.

By Advocates Mr.M.Chanda, Mr.S.Nath & Mrs.U.Dutta.
- Versus -

1. The Union of india .
Represented by the Secretary to the
Govemment of India
Ministry of Home Affairs -

North Block, New Delhi-110 001.

2.  The Director General
Assam Rifles
" DGAR (HQ)
Shillong-793 011,

3. The Commandant
12 Assam Rifles
P.O: & Dist: Tuengsang
C/0O: 99 APO. :
..... Respondents.

- MrM.U.Ahmed, Addl. C.GS.C.

ORDER(ORAL)
07.01.2008

MANORANJAN MOHANTY, (V.C.)

Heard MrM.Chanda, leamed counsel appearing for the

Applicant and Mr.M.U.Ahmed, leamned Add!. Standing counsel for the



/bb/

P Y
Union of India, on whom a copy of this Original Application has already

been served and perused the materials placed on records.

2 Claiming financial upgradation (ACP) benefits with effect

from 09.08.1999 (in the pay scale of Rs.6,500-10,500/-) and with effect from
15.10.2000 {in the pay scale of Rs.7,000-12,000/)the Applicant represented
to 1He authorifies and alleging that no heed ‘hos been paid to the said
grievances of the Applicant, ‘r.\e has approached this Tribulncl with this;
Original Applicaﬁon filed under Section 19 of the Administrative fﬁbuncls
Act, 1985.

- 3. Since it is the case of the Applicant that his grievances are still

pending for consideration with fhe Respondents, this Original Application
is, hereby, cﬁsposed of@n‘ the admission stage itself and without entering
into the merits of the matter) with direction to the Respondents t§ consider
the aforesaid grievances of the Applicant and pass necessary reasoned

order within 90 days from the date of receipt of copy of this order.

4. ~ Send copies of this order to all the Respondents(along with
copies of this Origindl App!icoﬂorjin the addresses givgn in the Ongindl
Application and the Respondents should treat the copy of this Original
Application as a representation of the Applicant to them. Send free
copies of this order to the Appliccmf in the address given in the Original

Application and to the learned counsels appearing for both the parties.

(KHUSHIRAM) " {(MANORANJIAKN MOHANTY)
MEMBER {A) | ‘ VICE-CHAIRMAN
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IR . ’ Governmeatof indig ‘ T
e R Ministry f Personnel, Pablic Grievances nnd Pensions
' ,J-'& i (Departmen of .".jersc:intl an Training)
| S North Block, New Delti 11000]

. = August 9, 1999
%' ' _ v CFrree MEMO&AN@ UM

| % Suvject.. THE ASSURED CAREER PROGRESSION SCHEME FOR

i THE CENTRAL GOVERNMENT CIVILTAN EMPLOYEES.

(30

The Fifih Central pay Comumission iy jig

b SEOUICA CENYRAL SERYIC CES

21 In respect of Group ‘A’ Cenueal services (Techpical/N
upgsdation under (he Scheme is being proposed for the renson that promotion in iheir Lase musl
e earnod, Hence, it has beep decided hat there shall be no benefiis under the ACP Schemne for
Jdronp ‘A’ Cenral services ('l"’e-chnical/Nou-chImical). Cadre Coutrolling Authoritics in (e
st wauld, however, continge o improve the promotion prospects in Otganisalions/cadres oy
unctional groundy by way of LIganisationg| study, cad:e 1eview, clc. as per prescribed normy.

on-Techuicaly, g financial

v GROUpP ‘B, ‘Cr AND e SERYICES/POSTS AND ISOLATED
. . \

2 -LL!L'AL_'&L‘SZLAML‘.D'_CAIE&QM

1 Y hile n respect of these Categories also promotfion sball coutinue to he duly carned, it is
d to udopt the ACP Scheme in 3 modified form to mitigate hardship in cases of acute
'lagnation cither in g cadre or-in an isolated post.  Keeping in view all relevant factors, jt has,
herefore, beeg decided 1o grant {wg fi i 005 {3s recommended by the Fifin
~entral Pay Commission s ul50 in accordance with the Agréed Settlement dated September 11,
t997 (in relation 1o Group >’ snd D ermployees) entered inty with the Staff Side of the
National Council (JCM)] under the ACP Scheme to Group 'B’, 'C' and ‘D employzes on
ompletion of 12 years and A% yéars (subject to condition no.4 in Annexure-1) of regular service
¢spectively, Isolyted POsts in Group ‘A’ ‘B’, ‘C’ and 'p categories which have no
omotional avenues shall also qualify for sijnilur Benefiis on 1he pattern indicate:! above
rtain categorics of caployves. such as vasual employe oy (ncluding those witiy teinporary
enfits under the aforesaid Scheme.

Litus), ud-loc aoe vonbiact eniployees shall 1o qualify for b
rant of financial upgradalions nuder (he ACP

Schume shalr howover he subjeet o the B
renditions mentioned in Anugvyie-|, "\ . —— \
N B S N _ 5 waiafas sifan o |
i U\ - £ R j Central acousistrative Tribunal L
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~ has beon iniroduced;

Jt

- the preseribed rules

i

!

- cligibility service countedifor 1egular p

- adminiitrative machinerys the S¢

- Similacly, the Screenlng Cornmiite

- of these insuu_cl!,ons'lq,g;fggs!déi‘ﬁ!hc cases thal have alicady matured of woﬁ‘ld"
March 31, 2000 fo: grant of biehefits under the ACP Scherne.

shall be constituted us gt the time-schedule suggested above.

L]
i
(]

32 ~"R'g:'gulur-_f_,$¢rv’_l§e;?'Iu} ‘tfhé?puxposg of the ACP Scheme shall be interpreted to mg:_;;h the ;
i romotion in terms of relevant Recruitmeny/Scrvice Rules.

L [ ’ : . v

4 ,’lxi!t6ducllou‘>of_‘l‘jfiéf‘ACi"}.Scllcuié'shou[d, however, in no case uffect the l:oxnxul-(fégula‘t)‘

promotional aveiiussavailable on the basis of vacancics Attempts needed to improve promotion

Prospetts in-organisations/cadres on functional grounds by way of urganisstiobal sludy, cadre

reviows, ate as perpresctibed udrius should not be given up un the ground that the A(ZP'S,éhe‘m‘c

(5. Vpc@mcy based rcgulnx procuotions, as distinct from financial upgradalj_b’p under the ACP .

Schieme, shall continue {dibe grauted after due screcniog by a'regulac Departmental Prowotion
Comumniittec as pe‘r_.r”c_lev_a‘plj;mlcs/guidcl_ints. i c , v -

- . . b . B ! . i . - A ' . t . .
6. A dcpﬁrtinqnmlfgsgjgg‘uylngnmi;jpg shali be constituted for the purpose of processing .
. the-cases for grant of bonefild uodar the ACP Schame, ‘ o

6.2 The somposltigniizof 1lie’ Screening Committes shall be the same 8s. that of the DPC
prescribed. under the r"g:’lv_i'ijmift-',\R"‘“:’i;hihnnnl/Scrvicc_, Rules for segular promotion 1o e higher -
grude (o which - fnancidl upgradition is to be granted. However, ip cases where DPC &s per -
5.t 3ded by be Chiairman/Méinber of tho UPSC, the Screeniog Commitiee
under the ACP Sché Jpgljx‘*nll,f,ips;gi;d,' be headed by the Scaretary or ant ofGcer of equivalent rank |
of the concerned Ministiy/Depaitinent. In respect of Isolated posts, the composition of the |
“Screening Conmiiur:eﬁ'('\gug 10dification as noted above, if required) shell be the same as that'of

* the DPC {or promotion (ojuia 61§¢u§ grade in that Ministry/Depastment,

al

6.3 Injoxdcr to prcvé:fﬁ'ol)gratioxl of the ACP Scheme fiom t'csulti‘hg.ln(o"undue strain on;the

he Screening Commitice shall follow a time-schedule and meet twice
in 4 flnancial year ;,.prc}fg;i'i‘tjly i the fist week of January and July for advane processing of
{Le cases, Aocoxdluglf,g;éascs. roaturing during the first-half (April-September) of 8 particular

- financial year for gruiit dlibenefits under the ACP Scheme shall be taken up for consideration by
tie Screening Commilies meeting in the first weck of Janvary of the preyioys finaacial year.
eatlr ce meeling in the fisst week of July of any finagclal year shai}

process the cages thal Would be waturing during the second-half (October-March) of the. samie
Gnancial year, For-exbiple; il Scresnlog Commitiee meeting in the first weelk-of January,
1999 waild process thesca dstthat would atiain matuwity during the period April 1, 1999 1y

' niog Commiucc'mce(ing in the first week of July, 1999 would

Septenber 30, 199"’9=ﬁﬁ5§}:@$ﬁ‘cﬂ¢c
prucess the cases thal :wfg;;;ld’;'nlé[‘trc during the period October 1, 1999 1o March 31, 2000.

i
R

6.4  To maqu th'ckszi;c'_éh
lirst Sjcrce_ning,(_;‘,oriﬂhijt;é

P

e :bpuuiional, the Cadre Conuolling Authorities ;?nll constitute \th(:‘

e current finuncial year within a 1osth fro the: date of issuc
be tnaturing upt:

“The next Screenitiy Commitice

Ceutral ACIUDISL 8ive Toabengl |
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-

Oy i"';g’m.inisuics/l)epamnems are advised to explore. the possibility of effecting savings so as
whaimise the additional financial commitment that iu_lroduclior_l of the ACP Scheme may

..’Lv““ ) ) :

. If«“a;{yfu -

L. - The ACP Scheme shall become operational from the date of issue of this Office
Meinorandum. : o |
. : {

9. " In so far as persons ‘serving in the .Indian Audit and Accounts- Departments are

concerned, these ordess issuc ufier consultatios with the Comptroller and Auditor General of
India, ' :

N, )
10..  The Fifth Central Pay Comumission In baragraph 52.15 of its Report has ulso separately
recommended & “Dynamic Assured Carcer Progression Mechanism” for different streams of
doctors, It has been decided that the said reconumendation may be considered separately by the
‘administsative Ministry counconed in consultation with the Department ‘of Personnel and
Training and the Department of Expenditure, ' |

1. Augy iu{grprclalion/cli_;‘ri'ﬁcuiiou of doubl &5 to the scope und meaning of the provisions of
‘the ACP Scheme shall be given by the Department of Personnel and Training (Estublishment-1)).

12, Al Ministries/Departruenty may give wide citculation to these inslm'cli(ms‘f'ox guidance
of all concerned and aiso teke iinmediate steps to implement the Scheme keeping in view the
ground siluation obtaining inservices/cadres/ posts within their administrative jurisdiction;

13. - Hindi-vcrsion would follow. _ _ . : C A
. (KK. THA)
Director(Establishment)
To
L. All Ministries/Depurtments of the Governuent of India _ S
2. President’s Secreturiat/Vice: President’s Secretariat/Prime Minister’s Office/
Supreme Court/Rejya Sabha Secretariat/Lok Sabha Sccretariat/Cabinet Stcretariat/
: UPSC/CVC/C&AG/Central Aduninistrative Tribunal(Principal Bench), New Delhi
3. All attached/subordinate offices of the Ministry of Petsonnel, Public
- Grievances and Pensions B
4. .  Secrelary, National Commission for Minorities ‘
3. Secretary, National Commission for Scheduled Castes/Scheduied Tribes - K
6. € retary, Siaff Side, National Council;(JCM), 13-C, Ferozeshah Road) Mew Delhi
7. «ul Staff Side Members of the Nationa!l Council (ICM)
8. Establishment (D) Section - 1000 conles

EH T | CF SRR o,
Central Acmiristiaiive Tribunal N T
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) © CONDITIONS FOR 6RANT OF BENEFITS -
f | UNDER THE ACP SCHEME

1. The ACP Scheme envisages mercly placement in the higher pay-scale/grant uf fineaiat
benefits (through finsucial upgradation) only to the Government servant concened on pertotii:

basis and shull, therefore, neither amount to functional/regular promotion nor would requise
creation of new posts for the puipose; o

2. The highest pay-scale upto which the finascial. upgradation under the S(:hcmé'shall be

available will be Rs.14,300-18,300. Beyond his level, there shall be no financial upgracation
and higher posts shall be filled strictly on vacancy based promotions;

3. The financial benefits under the ACP Scheme shall be granted from the date of

completion of the eligibility period prescribed under the ACP Scheme or fiom the datc of
issue of these instructions whichever is later;

4, The first financial upgradation under the ACP Scheme shall be allowed after 12 ycars
of regular service and the second upgradation after 12 years of regular service from the dzie o7
the first fiuancial upgradation subject to fulfilunent of prescribed conditions. 1o other words, if
the first upgradation gets postponed on sccount .of the employee not found fit or due to

departmontal proceedings, eic this would have conscquentisl cffect on the secornd upgradation
which would also get deferred accordingly;

. .

5.1 ‘T'wo financial upgradutions under the ACP Scheme in the entire Government service
career of an employee shall be counted against regular promotions (including in-situ prornoticn
and fast-track promotiosi availed through limited departmental competitive examination) availed

from the grade in which an cinployee was appointed 88 a direct recruit. This shall mean that two

Mwaliouls under the ACP Scheme shall be available only if no regular promotions
during the prcscﬁi@"ﬁa'iods (12 and 24 ycars) have been availed by an employee. I an
employce has already gol one regular promotion, bo shall qualify Tor the second firanciul
upgradation only on completion of 24 years of regular service under the ACP Scheme. Jn cuse

two ptior promoligns on tegular basis have already been received by an employee, no benefit
under the ACP Schernz shall uccrue to him; o

5.2 Residency periods (rcgﬁlar service) for grant of benefits under the ACP Schemé shall be
counted from the grade in which an employee was appointed as a ditect recruit;

0. Fulfillment of mnormal promotion norms (bench-mark, deparumental examinalion
scniority-cum-filness in the case of Group ‘D’ employees, eic.) for grant of finarcitd
upgradations, perfononnce of such dulies as are entrusicd to the employecs together witk
retention ¢l old degigiiations, Gnancial upgradatiops &s personal jo the incumbent for the stai~d
purposes and restriction of the ACP Scheme for\ﬁnancial and certain other benefits (House
Building Advance, sllotoent of Governpent accommodation, advances, etc) only withou!
conferring any privileges related to higher status (e.g. invitation to cercmonial funztioms
deputation to higher posts, cte) shall bo ensered for grant of benefits under the ACP Scheme,
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‘. (Financial up%radutiun under the Scheme shall be given to the next higher grade in

‘ aocordagcgﬂ-yyith the fexisting bicrarchy iin a cedre/category of posts without creating new posts

fof’ thS. purpose. “However, in case of isolated posts, in the ‘absence of defined:hierarchical

*grades, financial upgradation shall be given by the Ministries/Departments concemed in the

iminediately next higher (siandard/conuiion) pay-scales as indicated in Annexure-1f which is’in
~ keeping with Purt-A of the First Schedule annexed lo the Notification dated September 30, 1997
of the Mirnistry of Finance (Departinent of Expenditure). For instaace, incumbents of isotaied
, posts in the pay-scale S-4, as indicated in Anpexure-1L will be eligible for the proposed two |
" financial upgradations only (o the pay-scales S-5 and S-6. Financial upgradation on a dynamic g
basls (l.e. without having 1o create  posts in.the relevant scales of pay) has beci %
recommended by the Fifth Ceniral Pay Cotnmission ooly for the - Incutmbents of isolated posts f
4

which have no avenues of promotion at all, Since flnancial upgradations under the Scheme

shall be porsonal to the incumbent of the lsolated post, the seme shall be'filled at its origing!

level (puy-scale) when vacuted. Posts which are part of a well-defined cadre ghall.not qualify for

the ACP Scheine on ‘dvnamic’ basis. The ACP benelits in their case sha'l be grantzd ‘--
conformisng to the oxisting hicrarciiical structure only; '
8.

The financial upgradation undes the ACP Schewne shall be purely personal to the o
employee and’shall have no relevence to his seniority position. As such, thero. shall be no o
additional financial upgradution for the senior cployee on the ground that the junior employce L
in the grade has got higher pay-scale under the ACP Scheme;

9. On upgradation under the ACP Schewe, pay of an employee shall be fixed under the

provisions of FR 22(1) u(l) subject lo a minimum financicl benefit of Rs.100/- as per the
Departoient of Personuel and Training Qffice Memorandum No.1/6/97-Pay.l dated July 5, 19%-
The financiul benefit allowed under the' ACP Scheme shall be final and no pay-fixation bencfit

shall accrue at the time of regular promotion i.e. posting aginst a functional post in the highe:
grade; ' '

P N

e
R
o

10.- ~.Grant of higher pay-scale under the ACP Scheme shall be conditional to the fact that w:
employee, while accepling the said benefit, shall be deepoed 1 have givan his_unquidibied
acceniages for regular prowmotion on occutrence nf vacancy subsequently. In case he refuses
to accept the higher post.on regular promotion subsequently, he sball be subject to noyul
debarment for regular promotion as prescribed in the- general Instructions in this vzgard.
jowever, as and whep he accepls regular promotion therealter, he shall become eligible for the -
second upgradation under the ACP Scheme only afler ho completes the required eligibility S
. service/period under the ACP Scheine in that higher grade subject to tie condition that the :
_period. for which he was dcbarred for rogular promotion shall not count for the purposc. For Fs
example,if a person has got otie financial upgredation after rendering 12 years of regular service ek
and after 2 years therefrom if he rufuses regular promotion und is consequently debarred for onc {
year and subsequently he is pronjoted to the l\righcr grade on reguler basis after completion of i
15 yeass (12+2+1) of regular setvice, he ~shall be eligible for considetation for the sccond _
upgradation under the ACP Scheine only &fter rendering len inofe years in addition 1o w:i year f
of seivice already tendescd by him alier the first finascial wpgradation (2410) in that hight i
grade i.e. after 25 ycors (12+2+1+10) of regular service because the debunnent period ol Cue '

year csanot be taken into account towsards the tequired 12 years of regular scrvice in that higlo
grade,
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“11./ 1o the matter of disciplinary

/p"émﬂl){ proceedings, grixnl of benc'ﬁts under lhc—.;%i_

Scheme shall be subject to 1ules governing nonmal promotion. Such cases shall, thercfore, e |

reguluted under the provisions of relevant CCS(CCA) Rules, 1965 and instructions thereunde::

12, The proposed ACP. Scherne contemplates merely mm;;m on persopal basis in the
higher pay-scale/grant of finuncinl benefits ooly and shall not amount to actual/functional
promotion of the employecs concerned. Since orders regarding reservation in:promotion e
applicable only in the case of 1egular promotion, regservalion orders/roster shall not apply to the
ACP. Scheme which shell extend its benefits uuiformly to ull eligible SC/ST employces also.
However, at the tirne of regular/functional (actual) promotion, the Cadre Controlling Authorities

- shall ensure that all reservation orders are applied strictly;

13, Bxisting time-bound promotion schemes, including in-situ promotion scheme, in various

Ministries/Departments may,. as per choice, continue to be operational for "the concerncd

categories of employees. However, these schemes, shall not run concurrently with the ACH
Scheme. The Admigistiative Ministry/Depaitinent - not  tbe ewmployees -- shall have  the
option In the matter to choose betweea the two scheiues, i¢. exisling time-bound promotion
scheme or the ACP Scherue, for various categosics of employees. However, in case of swilch-
over {rom the existing time-bound promotion scheme to the ACP Scheme, all stipulations (viz.
for promotion, redlstribution of pusts, upgradation involving higher functionel duties, etc) mude
under the former (existing) scheme would cease to be operative. The ACP Scheme shall have
be udopted i ils totality;

14.  1n case of an employce declared surplus in his/her organisation and in case of L‘ralﬁ.'fct.i
including unitateral transfer on request, the regular service rendered by him/ber in the previous

organisation shall be counted along with his/her regular service in his/her new organisation for
the purpose of giving financial upgradation under the Scheme; and

15.  Subject to Condition No. 4 above, in cases where the employees have already (‘.'Ulll‘.‘l.'c‘_t\l
24 years of regular service, with or without a promotion, the second finavcial upgiradation un_dw
the schewe shall be grauted directly. Further, in order o rationalise unequal level .of stagnation,
benefil’ of surplus regular service (ot taken into account for the first upg,mdn'twn under the
scheme) shall be given at the subsequent stape (second) of financial upgradation under the
ACP Scheme us a one time measure. In other words, in respect of employees who have slready
tendered mote than 12 years but less than 24 years of 1egular service, whils the first finencial

. upgradation shall be gronted immediately, the surplus regular sewicc. beyond the first 12 yuars |
+ shall also be counted towards the next 12 years of regular service required fot grant of the second

financial upgradation and, conséquently, tbey shall be considered for the sccond financial
upgradaiion also as and when they complete 24 years of segular service withaut waiting for

completion of 12 more yews ol regular service after the first financial upgradation already
granied under the Scheme.

q".:gﬁ"‘ El:‘(rf?':af'-z“{' ‘%‘41"11\‘\'17 ] (Kk .,1’//1)
Central Auministrative Toibuiel Director(Establishment)
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!  ANNEXURG- 1T
STANDARD/COMMON PAY- SCALES
Az per Part-A of the First Schedule Annexed to the Ministry of Finapce -
(Degartment of Expenditure) Gogette Notification dated Septeinbar 30, 1997
~ [REFERENCE PARA 7 OF ANNEXURE T OF THIS QFFTCE MEMORANDUM]
SNo. |  Revised pay-sciles (Rs)
1. 381 3550-55-2660-60-3200
LTS 2 1T i610-60-3150-685-3540-
3771783 r 7€50.85-3300-70-4000 -
4. 754 2750-70-3800-75-4400
TSR T 3050-753950-60-4590
3 ' 86 | T3ie0squon T
RN I ~4000-100-6009
8 S8 a500-135-7000
9 859 5000-150-8000 | :
101510 5500.175-9000 ' '
512 §500-200-10510
V) 513 T 7450-225-11300 l
B KA S T T500-250-12000
TS 8000-275-13500
B L S T 10006-325-15200
15, | 821 12000-375-16500 |
N T A X 13060-375-15000
18077783 T T 130040008300
S _ — i
’ et e

N - 3 - I & -
A o370 fvia wfaeam |
iz » ‘
Central Acministiative Tiibuna
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The main features of the Assured Career Progression Scheme are:-

[0

(i) -
(i)

(iv)
™)

(Vi)

(vil)

. (vili)
..\P —

(xi)

e —— e e

| e i
It is financial upgradation| not pr'omotion.l b

¥

It has no r'cl\a’rion with vacaqéi&s. \
- BE) )

- Normal (Regular) promotion on the basis of wicancies will continue

to be graited as pzr relevant rules, when wacancies in higher
grade arise, '

Cadre Review will not cease.

The benefit is on personal basis.

Two fir_\cin;ciql upgradations under the ACP Scheme shaill be
" available on completion of 12 years and 24 years of regulur
aservice reapectively, '

- If the first upgradation gets postponed on account of the

employee not found fit due to Departmental proceedings etc. +hiy
would have consequential effect on the second upgradatiorns,

If an employee has already got one regular promotion, he shall
qualify for the first financial upgradation on completion of 24
years of regular service under the ACP Scheme. In case two prior
promotions on regular basis have already been received by on

employee, no financial benefit under the scheme shall accrue to
him, C

Departmental Screening Committees (same as DPCs) to process
cases. '

Screening to be held twice a year - Jan and Jul in advance. First

screening to be done within one month of the issue of the order
for cases maturing upto 31 March 2000, '

* -

Scheme to be operctional w.e.f. 09 Aug 99.
Ve
31 D800G
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(xii) Upgradation to be given to the next higher grade in accordani
with exigting hierarchy in the Cadre, In case of isolated posts,
where there is no hierarchy, upgradation shouid be given in the\
next higher scale as per standard pay scales recommended by

Fifth CPC. v "'

\

(xiit} On financial upgradation, the concerne
retain old designation and perform s
the employee.

d employee will continue to
uch duties as entrusted to

(xiv) The ACP Scheme will be restricted to financial and certain other
" benefits like House Building Advance, Allotment of Government
Accommodation, Advances etc. only. This will not confer uny

privilege related to higher status e.q. deputation to higher posts
etc. | ) )

(xv) " On upgradation under ACP Scheme, pay of an employee

shall ve e
fixed under the provisivns of FR 22(I)a)(1) subject to a mirmmum P
, financial benefit of Rs.100. The financial benefit allowed unde: Lo
the ACP Scheme shall be fina! and no fixation benefit will accrue i
at the time of regular promation. P
. . T' . ! ‘. ."
(xv) In the matter of. Oi:;seiplinary Penalty proceedings, grani of E
benetits under the ACP Scheme will be subject 1o rules goveirnmiriy b
normal promotion. ! g
Ey
(xvii) Orders regarding reservation in promotion ‘are not applicable to f {
ACP Scheme. i
» | P
(xviii) Existing In Sity Promotion Scheme will not run concurrently wirh o
the ACP Scheme., ' e
v
o
(xix) In cases where employees have already completed 24 years of
reqular service with or without o promotion, second financial b
upgradation under the Scheme shal

cammp—

| be granted directly. _; '.
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Jigae - With dus vehiration profound and humble sy

following lines for your kind consideration and favowa;ble ardor

S T Dt : S YL Y

! ’.‘h!,lr"-‘ P 0 5‘-‘1 H LI RN ’ R LA D8

';.,22*.'&%122-%0; Sir,-as there is no further. promotion sg :

. 5 PRa . "«,’;‘. - ."r.".l‘(:. - 2 L

LR Toscnargice a7y

R y:l'”’?*\ REARGRTE T Tkl T

TR therefore, fequest your kind honour that
10.me.as kis grantad two ACP to my juniors,

S L '.‘i,-" N al : Coe et '

\

-
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s :

Y

[ A IR . 1 "5 - : ' ‘.d}".‘!j‘ b .KT‘"‘ b
of your kindness | shall remain oy grateful

. B [ () . T T

i <1 Thanking you In anticipations. ;
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